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IN THE. CENTRAL ADMINISTRATIVE TRIBU'N‘AL, JAIPUR BENCH, JAIPUR
0.A.N0.432/99 | ,Dgpe of order: 5.3.2002
1. ‘Jagdish Narain Ragair, S/o Sh.Nand Ram Ragair, R/o
| Vill.Chatrala, Post Sriram ki Nagal, Teh.Sahganer,

»Jaipuf;
2. ‘ Hanuman Sahai, S/§ Sh.flari Narayan,;R/o House No.43

Négar Parishad dolony, Kawar Nagar, Jaipur.

.« .Applicants.
Vs.

l: ,_Unibn of Inaia’,throﬁgh Secretary to thé Govt of

India, Mini.of External Affairs, New Delhi.

2. Paééport Officer, Passport. Office, Uniﬁersity Marg,

Tonk Réad,AJaipur.

3. Seema Zaidi, D/o Sh.H.H.Jaidi, casual Labour,
Passport 6ffice,-Tonk Réad, Jaipur.

4, Manoj Kumar, S/b Sh.Ram Lal, Casual Labour, Passport
foice, Tonk Road, Jaipur. )

I ...Respondents.

Mr,Shiv Kumar ' i ~_: Counsel for applicants

"Mr.R.L.Agrawal, proxy of Mr.Bhénwar'Bagri for regpondents.

CORAM: : - »

‘  Hon'ble Mr.S.K.Agarwal, Judicial Member. . -

PER HbN'BLE MR S.K.AGA’RWAL, JUDICIAL MEMBER.

In this O.A filed under Sec.l9 of the ATs Act, 13985,
thé applicant makes a prayer (i) to quash and set aside the
order dated lS.ll,éS (Annx.Al) by which the applicants were
disengaged, (ii) go direct the respondents to extend -the
benefits of the scheme :granting temporary' status -and
regularisation‘td_the appiicant in pursuande 5f memorandum
‘dated 10.9.93 and (iii) appointment of reépondents Nos.3 & 4

be quashed and the applicants be re-engaged..




o

~12;  In ‘brieff’rfactsf:ot the case as stated} by the
applicants are that the appllcants- were engaged w.e.f.
6;4.92 after sponsoring."thelr. nahe _from the_ EmploYment
éxchange.~ The applicantsf wére» d1scharg1ng their duties -

eff1c1ently and effect1vely to the entlre satlsfactlon of

i
i

the respondents department and',have been conferred',
temporary status as per the scheme in pursuance of an.order
-0of the Er1nc1pal Bench of_the Trlbunal in Raj Kamal & Ors.‘
Vs. ﬁOI &‘ Ors;/,lt ‘is - stated that .the .respondents haVe“
\terminatéd;the serwices of the applicants_on’15.llf95g1n
'arb1trary and unjust manner which is llable to be quashead
and set as1de.-It ‘is further stated that ‘the respondents
.have allowed back door entry of respondents Nos.3 and: 4f
w1thout follow1ng the due process of app01ntment and dehorse
the rules- wh1ch deserves to be set a51der Iherefore, the

-~

apopllcants flled thlS 0.A for the rellef as above.
- : applicant

3. . Reply was filed. It is stated that the ,filed this-
.0.A in the year 1999 challenglngfthe_order dated 15.11.95,
‘thereforer thig 0. A is'not,within limitation as.provided
under Sec.2l of the Adm1n1strat1ve Trlbunals Act. it is also
stated lthat the answerlng respondents termlnated the
serv1ces of the appllcant after q1v1ng them .one month's
notlce.‘lt'ls stated that temporaryistatus was granted to .
the applicants in pursuance of_the‘lnstructionslissuedAby
tha Deptt of”Personnel & Trainlnd and the apolicants werei

engaged for a spec1f1c work and ‘as and when the work . was
completed they were- dlsengaged on the doctrlne of last come
first go. Therefore, the act1én of the - respondents is not in
any way arbltrary,'1llegal,and_1n v1olat10n of the.rules.

Thefapplicants were engagedvon'the‘basis-ofllncrease of:work

load and when the work load was reduced the strength was

[



also reduced on the doctrine of last come first go and the

<

appllcant has no case for regularlsatlon.

a. Heard the .learned counsel for the: partles and also
perused the whole. record. ' |

5. It is an undisputed fact'that the applicantSIWeren
engaged when work load was, 1ncreased and when work load was
'reduced tnen tney have been dlsengaged on the basis of the

1doctr1ne of last come ffrst go. It is also an undlsputed'
fact = that the applicants ‘have bean conferred temporary

status. The learned counsel for“the‘applicant admits that

the appllcants have been re- engaged and temporary status has

‘;. - »already been conferred upon them and they are still worklng

as . temporary = status holder casual ° labour with the ~
v_respondents' department. | |

6. In view. of tha facts and c1rcumstances of this case
- v

the only relief which can be granted at thls juncture is to
"direct the respondents to con31der the cases of the
applicants_for regulariSation,\as per rules,'as and when
vacancy occure. &he applicants are not entitled to any other

2 relief sought for.

-
T. - therefore, dlspose of thlS O.A with 'the direction-
to - the respondents' to con51der the candidature of the"
applicants for régularisation, as and when vacancy occure,

as per rules. : -

8. No order as to_ costs. S S

(S.K.Agarwal)

Member.(J).



